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[S h ri A. C. G uha]
I t  w ill be recalled th a t during  dis
cussions on th e  R rfiabilitation  Finance 
A dm inistration  (A m endm ent) B ill in  
P arliam en t last s e a g ^  fu q h
suggestions w ere maSe, I  l in ^ ^ o d k  
to e x w iB e  tli« m attw .

The R ehabilitation  Finance A d
m inistration  is a t  p resen t charging 6 
p er cent, ra te  of in terest w ith  a 
rebate  of 1 pe r cent, on regu lar pay 
m ent. The R daab ilita tion  f in an ce  
A dm inistration  is m eant to be ru n  on 
b tu iness principles as distinguished 
from  o ther m easures of G overnm ent 
fo r the relief of refugees. A lready 
th e  in terest charged to the  Adm inis
tra tio n  on th e  fim ds m ade available 
b y  G overnm ent is 3 per cent, w hich 
is lower even than  the Government’s 
own borrowing rates.

N evertheless, w ith  a  view  to  help
ing th e  rehab ilita tion  of re fu g e ^ , 
G overnm ent has decided th a t w ith  
effect from  th e  1st A pril 1954, on 
all loans gran ted  or to be granted  
by the R ehabilitation  Finance A d
m inistration  up  to and  including 
Rs. 20,000, the  in terest should be 4J 
p e r  cent, for th e  first five years and
5 per cent, afterw ards w ith  a rebate  
of 1 per cent, in  both  cases if and  so 
long as there  is no default in the  pay
m en t of in terest or instalm ents. 
Loans fo r am ounts exceeding 
Rs. 20,000 w ill, w ith  effect from  th e  
sam e date, bear the ra te  of in terest 
a t 5 i  per cent, w ith  a rebate  of 1 
per cent, if and so long as there  is no 
default in paym ent.

The A dm inistration is being asked 
to  propose an am endm ent of the 
regulations to give effect to this 
decision.

S h li K. K. Baan (Diamond H ar
bour): I beg to p resen t a  petition, 
signed by seven petitioners, in res- 
l^ect of th e  Finw ice Bill, 1954.

FINANCE BILL

P r e s e n t a t io n  o f  P e i i t i o m s

Shri Jaiigde (Bilaspur—Reserved— 
Sch, Castes): I  beg to present a
petition, signed by a petitioner, in 
r ^ e c t  of the  Finance Bill, 1954.

UNTOUCHABILITY (OFFENCES) 
BILL

The D eputy M tolster of Home 
Affairs (Shri D atar): I beg to  move 
fo r leave to introduce a Bill to p res
cribe p u n i s h in g  io r  the  practice of 
untouchability  o r the enforcem ent of 
any disability arising therefrom :

BIT. W eaker: The question is:
"That leave be granted to in tro

duce a Bill to prescribe punish
m ent fo r 'th e  practice of untouchr 
ability  or the  enforcem ent of any 
disability arising therefrom .”

The motion was adopted.

Shri D atar: I introduce the Bill.

GENERAL BUDGET

Mr. Speaker: We shall now p ro 
ceed to the  discussion of the G eneral 
Budget. I  have to announce to the 
House th a t for the benefit of hon. 
Members, I would like to draw  their 
a tten tion  to Rule 225(1) regarding th e  
scope of the Budget as defferentiated 
from  the Finance Bill. D uring the 
Finance Bill, grievances m ay be 
brought to notice. T hat w ill be the 
proper occasion for th a t purpose. So 
fa r  as the  discussion of the Budget is 
concerned, under Rule 225(1), the 
House w ill be a t liberty  to discuss the 
B uaget as a whole or any question of 
principle involved therein. The dis
cussion w ill be regarding the point 
w hether the items of expenditure 
ought to be increased or decreased 
having regard  to the im portance of a 
particu lar head and also the m anner 
in which the Budget is fram ed. 
Grievances not related  e ither to the 
Finance M inister’s speech or not 
directly  arising out of the  proposed 
expenditure w ill not be in order a t 
this stage. They m ay be deferred for 
ventilation a t the tim e of the Finance




